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ri Justice v.S.Aggarwal,
nrl S.A.S1ngh, Member (A

. N1m,

1stant Director,

Division No. 1,

ision No. 11,

P Bhawan, New Delihi .. AppiIcan
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By Shri1 K.R.S5 Rajan, Advocai

VERSUS

T India through
The Secretary; Ministry of Urban Develiopment,
‘ B

P
. . -~ .

nawan, New Deinh:

Director General oT wWorks

..... ez 5
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Central Pubiic Works Department Nirinan Bhawan,
New Deini

Shr
Dy . Eirprfor {HOrt)
C/0 Chief Engineer {(GPWD)
Seminary Hills CGO Compiex, Biock-A
Ground Tlioor , Nagpur, maharashirsa.
. . Shri Randhir Singh,
Dg. Director |H0rr§
C/o Chief Engineer (CPWD), Geefa Nagar,
uaundtu ., Assam {(Near B3F Camp Oftice Tusar)
::.:....RespONde

Justice V.§5.Aggarwal,; Chairman

OfTice  of Direchor General of Works
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nosi.s of Deputy Dhirector and nex i nromotion Tr
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1cant. 15 holding s to the Deputy Director.

ne appiicant s an Assistant Director
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post. of  Deputy Director
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Director,

z. By virtue of The present. appiication, the

apniicant seeks that Point No.i5 for the posf of Deputy
Director, which was heid by Shri Bankey iLai shoulid be
filled up by promoting a Scheduled Caste candidate.

ydless t.o state that the appiicant 18 a Scheduie Gastie

candidate, and therefore ne prays in addition fto fThat

B o~

his  name should be considered Tor promot.ion as  Deputy

Directror {Horticuiturej.
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ourse of the submission, our afttention
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uring Lhe

ssed by this Tribunai  n

was drawn Lowards The order p:
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OA NO.424/72000 decided on 2Z.3.2000 in the case of D.C.R

‘ad va. Director General, Directorate General of Works

3. Perusal of the order passed by Lhis Tribunal
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referred o above reveals that af that .ime Point NO.7
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candidate and he had Tiled the aforesaid anniication.

This Tribunal had auashed the order of the respondenis

and directed o convene a review DPOC Lo consaider e

ciaim of the appliicant therein along with GLhe other
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d Caste to fi11 up  Gthe

ihle candidares of Schedu

G
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vacancy caused aft Foint No.7.
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S Fresentiy, Point No.1h had TfTaiien vacant
necause of retirement Shri Bankey Lal. The argument

of Schedulied Caste shouid aiso be fiiled by promoting an

was filed by OOR Azad (supraj, tThis Traibunal had
directec -
"According to the iearned (OUHQPI of the
appiicant T oview of T.he ratio  of R.E.
Sapharwal {SUpra) evean if the
appointees/promotees DbDelionging to  backward
ciasses ocoupy  dgenerai category nposts, Lne
excess  has  noi 1o be afjusted as  requirea
under the DOFT's instructions. The given
percentage Tor DbDackward ciasses nas to e
orovided in addition to the existing
pos1Lion. in this view of the matier tne
respondent.s cannaot deny appiicant.’s
SC 1date againsi tne

N
consideration 4aAs a8 S0 canadid
post. of DhiHort) Ta acant. by promotion
of Shnra V.K. Verma at roster point no.7.

The respondents nave nobt bDeen able o point
out. any mistake 1n The nost-based reservalion
rost.er for Lhe post of D i '
7.7.1887., A
requirp adjustment of exacess t.hrougn
NTment.s The respondents nave

er the infternretat.on provided
1.0 the ratio ot .
11 (Supra) in accordance with whic
aopointees/promore
ward Ciasses against
tx The given npercenta
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ded 'n addicion”. Agreeing

counse:r 07 the '_d‘[j)ps 1cant an
.io of R.wn. Sapharwalii{sunra)
the posi. Talien vacani.  On
V.K, verma at roster point
ided To a 30 candidate.
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1R HiLa af e Jdirr el el 1
. Ley C Lo consider  the case o1 Lhe
appircant along with ather ein '
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vacant.

1on Aas DD(Hort), he should be promoted
01Nt Nno.7, within a period of ihree

the communication of this order,

therefore, 11 must De

Ehat Point No.15, 1.e. the posi which hao Tah
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must. DbDe 1iied by eliiginie E&cheduled CasTe

candidate, Keeping 1n view fhese facts, we aiiow the

prasen

L appiication and direct:

al trhne ciaim of fThe appiicant along « Th otner

eligibnie Schedulied Caste "andidafes should be
considered Tor proa--ion Lo the post of Deputy

Director (Hor* cuiture)l in  accordance with

ride - AN

el
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appiicant i 1T promoted) should be given

consequent.ial benetits.

A

(V.3 .Aggarwai)

Chairman
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